
An Act furtber to amend the Indian Tariff Act, '1934. 
[24t h February, 19 50 3 

BE it enacted by Parliament as follows : - 
1. Bhort title.--This Act may be called the Indian Tariff (~mendment )  Act 

8. Amendment of the First Schedule, Act -I of 1934.-In tht: First Scheb 
dde to t h e h d i a n  Tariff Act, 1934,- 

(i) in Item No. 11(2),-- 
(a) in the third column, the word "Protective" shall be in.;erte& ; 
(b) in the fourth column, for the word 6'B'ree'7, the figures md mrda 

"20 per cent. ad valorem" shall be substituted ; and 
(c) in the last columll headed "Duration of protective rates of duty", 

the word, figures and letters c'Rlarch 31st, 1952" shall be inserted ; 
(ii) in Item No. 11(4),- 

(a) in the fourth column, for the figures and words "18 per eent. ad 
valorem", the figures and words "20 per cent. ad valorem" sball be 
substituted ; and 

(b )  in t,he last colum.~ headed "Duration of protective rate8 of duty"' 
for the word, figures and letters "March 31st, 1950", the word, figures and 
letters "March 31at, 1952" shall be substituted ; 
(iii) in Item No. 11(5),-- 

(a) in the third column, for the word "Revenue" the word 
'6Protective" shall be substituted; 

( b )  in the fourth column, for the figures and words " 18 per cent 
ad valorem ", the figures and words 20 per ccnt. ad valorem " shall be 
substituted ; and 

(c) in the last column headed 'rDuration of protective rates of duty'" 

-A*- 
bhe word, figures and letters " March 31st, 1952" shall be inserted ; 
(iv) in It,em No. 72 (I), in the second column, for the words "Tha 

following textile machinery and apparatus by  whatever power operated", 
the words "Textile machinery and apparatus by whatever power operated ( r o b  
otherwise specified)" shall be substituted; 

( v )  afber I tem No. 72(33), the following Item shall be inserted, namely:- 

Price anna 1 or l i d .  
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